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PUBLIC NOTICE
To know you all by this Public Notice, |
hereby inform you that the Flat No. 1,
Ground Floor, A Wing, Siddhi Co-
operative Housing Society Limited,
Manav Mandir Complex, Sector 1,
Ambadi Road, Vasai Road West, Dist.
Palghar — 401202, admeasuring 450 Sq.
Ft. Built up area constructed on land
bearing Survey No. 20, Hissa No. 1P, 3P,
4P, 5P, 7, 8P, 9P & Survey No. 25, Hissa
No. 15(P), Village Diwanman, Vasai
West, Tal. Vasai, Dist. Palghar, within the
jurisdiction of registration Sub- District of
Vasai and Registration District of Palghar,
within the limits of Vasai Virar City
Municipal Corporation was in the name of
Mr. Gunaji Narayan Sawant. The said flat
was purchased by Mr. Gunaji Narayan
Sawant. Mr. Gunaji Narayan Sawant
passed away on 31/05/2005 leaving
behind his 5 legal heirs (1) Mrs. Aparna
Gunaji Sawant - (Wife), (2) Mrs. Sneha
Chandrashekhar Hatle - (Daughter), (3)
Mrs. Seema Dilip Rane - (Daughter), (4)
Mrs. Leena Darshan Sawant - (Daughter)
AND (5) Mr. Suhas Gunaji Sawant -
(Son). Mr. Uday Gunaji Sawant (Son of
the Deceased) passed on 05/02/1998
and he was unmarried. Thereafter (1)
Mrs. Sneha Chandrashekhar Hatle -
(Daughter) (2) Mrs. Seema Dilip Rane -
(Daughter) (3) Mrs. Leena Darshan
Sawant - (Daughter), and (4) Mr. Suhas
Gunaji Sawant - (Son) have executed a
registered release deed for their
undivided share in the said flat in favour of
their Mother Mrs. Aparna Gunaji Sawant
vide release deed dated 20/03/2025,
registered at the office of Sub-Registrar
Vasai-1 at serial no. Vasai-1-4245-2025.
Now my clients are willing to purchase the
said flat.
| hereby invite objections of any
personfinstitute/firm/company who is/are
having interest in the said Flat by way of
any type of right and/or title. | hereby
declare that any person/ institute/firm/
company having interest in the said Flat
should forward his/her objection in writing
along with the relevant documents to the
below mentioned address within 14 days
from publication of this Public notice
failing which | shall hold and presume that
there is no claim of any type and if any
such rights or claims exist are deemed to
have been waived and no objection shall
be considered. Please note.
Sd/-
Advocate Anish Kalvert
Shop No. 1, Sahayog CHSL, Near
Kalimata Mandir, Diwanman, Vasai (W),
Tal. Vasai, Dist. Palghar - 401202.
Vasai Date:03.04.2025
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E-Tender Notice for Invitation to Bid for Selection of Supplier

GUJARAT INTERNATIONAL FINANCETEC-CITY
COMPANY LIMITED (GIFTCL)

CLASSIFIEDS

Guijarat International Finance Tec-City Company Limited invite bids from reputed, qualified, experienced and

financially sound Supplier for the following Supply:

THANKS GIVING

Name of Supply Duration |Estimated| Online LastDateof = LastDate of HOLY Spirit Thou who
Cost availability | OnlineBid | Physical Bid makes me See
) o . Everything and Shows
of Bid Submission Submission me the way to Reach
Document My Ideals, you who
. gives me the Divine Gift
DESIGN, MANUFACTURE 03« - to forgive and forget
AND SUPPLY OF 20 (Twenty)| Rs.20.66 | April 2025 3<May 05" May the Wrongs that is done
AERIALTURNTABLE Months Cr. to 2 2025 upto 2025 up to unto me and who is in
LADDER 64 METERS (Including| May2025up | 15:00 hrs 15:00 hrs all instances ofmy life
IN GIFT CITY taxes) to 17:00 hrs with me | in this short
. Dialogue want to thank
(BID Reference No.: you for everythingand
GIFT/FES/SC/2025/01) confirm once more that

Bid document may be downloaded online from website at https://tender.nprocure.com

| do not want to be

Tender fee of Bid document is Rs.10,000/- payable in the form of Demand Draft/ Banker’'s Cheque / Pay Order drawn
in favor of “Gujarat International Finance Tec-City Company Limited” payable at Ahmedabad. For furtherr details
and updates please log on to our Website www.giftgujarat.in and www.tender.nprocure.com,

Contact Person:
Chief Operating Officer
Tel: 079-61708300 E-mail: contract@ giftqujarat.in

Separated from you,
nomatter how great
the, material desire
may be | want to Be
Sd/- with you andmy loved
Managing Director & Group CEO ones in your perpetual
glory forever Amen -

Gujarat International Finance Tec-City Company Limited (GIFTCL)
EPS Building No.49A, Block 49, Zone 04, Gyan Marg, GIFT City, Gujarat, INDIA. Pin-382050.
Tel.:+91 7961708300, CIN:U75100GJ2007SGC051160

FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF LIVINGSTON INTERNATIONAL
INDIA PRIVATE LIMITED
Livingston International India Private
Limited

2 | Date ofincorporation of Corporate Person  102/02/2015

3 | Authority under which corporate person is|Register of Companies — Mumbai
incorporated/ registered

4 | Corporate Identity Number (CIN) / limited| U74999MH2015FTC261524
liability identity number of Corporate Person

5 | Address of the registered office and|Plot no. 4, Dynasty Business Park, A wing,
principal office (if any) of Corporate Person |Andheri Kurla Road, Marol Naka, Mumbai,
Maharashtra, India, 400059

6 | Liquidation commencement date o0f(31.03.2025
Corporate Person

7 | Name, Address, Email address, Telephone|Name: Pramod Dattaram Rasam

number and the registration number of the|Registration No.: IBBI/IPA-001/IP-
liquidator P00722/2017-18/11259

Room No. 5, Shri Niwas Chawl, J B Nagar,
Andheri - East Mumbai — 400059.

Phone: + 919820024763

Email : pdrasam@gmail.com

8 | Lastdate for submission of claims 30.04.2025
Notice is hereby given that the Livingston International India Private Limited has commenced
voluntary liquidation on 31.03.2025.

The stakeholders of Livingston International India Private Limited are hereby called upon to
submit a proof of their claims, on or before 30.04.2025, to the liquidator at the address mentioned
againstitem?7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 03.04.2025
Place: Mumbai

1 | Name of Corporate Person

Pramod Dattaram Rasam
Liquidator
IBBI Reg. No. IBBI/IPA-001/IP-P00722/2017-18/11259

PUBLIC NOTICE

NOTICE is hersby given to the public that our client is intending to
purchase all that agricultural piece and parcel of land more particularly
described in the Schedule hereunder written (“Land™).

All persons/entities including imter-alia any bank and/or financial institution
andfor authority having any direct or indireet claim, objection, demand,
share, right, interest and/or benefit in respact of or against the said Land or
any part/partion thereof, by way of sale, transter, assignment, exchange,
right, title, interest, share, benefit, lease, sub-lease, tepancy, sub-tenancy,
license, lien, mortgage, charge, encumbrance, occupation, covemant,
trust, easement, gift, inheritance, beguest. possession, development
rights, right of way, reservation, maintenance, family arrangement/
seltlement, agreement, lis-pendens, decree or order of any Court of Law,
Interim Award, Award, joint venture, partnership or allotment or otherwise
howsoever and of whatsoever nature are hereby requested to give notice
thereof In writing, along with documentary evidence, within fifteen (15)

ZDS
0070959307-1

\ "IMPORTANT" \

Whilst care is taken prior to acceptance of
advertising copy, itis not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.

PUBLIC NOTICE

MOTICE is hereby given to the public that our client is intending to
purchase all that agricultural piece and parcel of land more particularly
described in the Schedule hereunder written (“Land ™).

All persons/entities including inter-alia any bank and/or financial institution
and/or authority having any direct or indirect claim, ohjection, demand,
share, right, interest and/or benefit in respect of or against the said Land or
any part/portion thereof, by way of sale, transfer, assignment, exchange,
right, title, interest, share, benefil, lease, sub-lease, tenancy, sub-tenancy,
licanse, lien, mortgage, charge, encumbrance, occupation, cowvanant,
trust, easement, gift, inheritance, bequest, possession, development
rights, right of way, reservalion, maintenance, family arrangement/
settlement, agreement, ls-pendens, decree or order of any Court of Law,
Interim Award, Award, joint venture, partnership or allotment or otherwise
howsoever and of whatsoaver nature are hereby requested to give notice
theraof in writing, along with documentary evidence, within fiftaen (15)
days from the date of publication of this notice of his/her/their share or
claimyss, If any, with all supporting documents failing which the transaction
shall be completed without reference to such claim and the claimJs, it any,
of such personfentity shall be treated as waived and given up and not
binding on our client.

THE SCHEDULE HEREINABOVE REFERRED TO
(Description of the said Land)

ALL THAT agricultural piece and parcel of land, the details whereof are
mentioned below, of Village Bhilavie, Taluka Khalapur, Disfrict Raigad,
inside the limits of District Collector

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN
This s oo inform the Genesal Public that following share cerificale of GODREJ

CONSUMER PRODUCTS LIMITED having its Registered Office sl Godre) Ome,
4th Floor, Pirojshanagar, Easlern Express Highway, Vikroli E, Mumbai, Maharashtra,
400078 registered in the name of the follewing Shareholder’s have been lost by them

Fallo Mol Certificate) Distinctive Mo Oty | First Holdder Second Holder
Na

BO41625|) 513322 GETSADTT-G2TSRI56 240 | sSHARDA HEEI-EI';%EH
ETRTTY  [73B121491-T39121730 240 mgg&ﬂﬁﬂfm MEG HARATHL
603619 [108035375B4-10B0387823| 240 ANA (EXPIRED)

The Pubhs and hensly Caulonaed ::{;:_:lﬁsf F||.|rr".-“.;|:-:ir'||1; oF d[zallluj IRy way with the abowve
refarred share cerlificates.

Ay peeson who has any claim in respect of the sald share cenlficata’s should lodge such
claim with the Company or its Registrar and Transfer Agants MUFG Intime India Pvi.
Ledd, 247 Park, C-101, 1st Floor, L B, 5 Marg, Vikrali (W) Mumbai-400083 within 15
days of publication of this nodice after which mo claim will be entartained and the Company
ahall procesd o ssue Duplicate Share Certificate’s,

Place : Mumbsal Mame of Shareholdsr  Legal Claimants:
Date - 0310412025 SHARDABEN M MEGHNATHI

FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of india
(Voluntary Uguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

JFT TRADING (INDIA) PRIVATE LIMITED

Form No. INC-26

|Pursmant to rule 30 the Companies (lncorparation) Rules, 200 4)
Before the Central Government
The Regional Director, Western Region, Mumbai

In the matter of sub-section (4) of Section 13 of Companmies Act, 2003 and

clause (o) of sub-rule (5) of rale 30 of the Companies { Incorporation) Rubes, 2004
AND

In the matter of Mis. DENZONG BREWERIES FRIVATE LIMITED
(CIN:UISS3OMHI999PTC1I906%), a Company incorporated onder
Companies Act, 1956 and having its Registered office a1 Block No.5, Room
Mo 164, st Floor, Near Knilash Sweets, kopn Colony, Thane (East), Kopn
Colony, Thane, Maharashiro, India - 400603, Petitioner Company
NOTICE s hereby given that a Petition under Section 12 and 13 (4) of the
Companees Act, 2013, 15 proposed 1o be liled belore The Regiondl Director,
Western Region, Mumba by the Petitioner Company seeking confirmation of
plteration of clouse 11 of Memorandum of Association of the Pebiioner
Company in erms of the Special Resolubon passéd by the members in the

Extru=ordinary General Meeting beld on Monday the 02nd  day of December,
2024 fo shift  siuation ol its - Kepistered  Office  from
The State of Maharashira to The State of Telangana,
Ay person whose interest |5 lkely 1o be affected by the proposed  alteration
of the Memorndum of Associabion may intimate (o The Regional Director,
Western Hegion, Everest Sth Floor, 100 Marine Drive, Mombai-400042,
Maharashirndndin, within 21 days from the date of  publication of this
nobice, the natire ol the mtierest and !_I|I.1|||1|.|=| of  opposition (1 any, o the
petition, Objections, il any, should be supporied by an affidavil in origingl 1o
he sent o the Regional Director, with a copy to the petitioner at the
registered oflice of the petitioner compony mentioned above,
For M, DENAONG BREWERIES PRIVATE LIMITED
S
NAGESH TAYI
[Mrector
DN ORASERSD

Do 02,04, 2025
PFlace:Mumbal

RELEVANT PARTICULARS

JFT TRADING (INDIA) PRIVATE LIMITED

1. [ Name: of corporate person JFT TRAI
30 June 2007

2. | Date of incormparaton of
| COFPOTETS: Reasan

3. | Authority unter which corporate | Registrar of Companies, Maharashims
| person & ncomporatecd” regsterad | (Mumbal)

4. | Comparate Idenbity Murmbsar LG S0SMHR 01 TFTCZ967T 20

Linnited] Lisbdity [dhentity Mumber

{of corporate persan

5. | Address of the repstered office
Fand prccipal offse [ ary) of

| (1-105, 1=t Fipor, CTS NO'95 4 B 384 5a0,
Weyork Obansd Commarz I 1 Mohan Gokbale

|- DOFporEtE parson Rioad, Colormy MNoc2, Aarey Colory, Goreglaon (E)
ML 00063
& | Liqudation Commencement | 31 March 2025
Crakay OF Comporate: Parson
i | Mame, address, emal address, MNama Vishwam Narman Panchpor
| letephone number and s Aubidriss | B =06, Eu“l.hFlmr ijiil.dirlghkh =3,
| registration number of the: Chembur Sndnoo CHS, Tilak
| Licpasciafon Magar, Crasmibur, Mumbai 00083
Tel | +51 SH190 47835

Registration | [BE| Regruio. IBE|PAOOZ/
| | Number IPHDO268/ 201718/ 10782
E. | Last date for submission of dairs. 29 Aprl 2025

Motice is hersby given that JFT TRADING (INDIA) PRIVATE LIMITED has
commengad voluntary liquidation on 31 March 2025,
The stakeholders of JFT TRADING (INDIA) PRIVATE LIMITED are nereby called
upon to subrmit a proof of their ckaims, on or before 29 April 2025, to the liguidator
atthe address mentioned against item 7.
The financial creditors shall submit thedr proof of claims by electronic means only,
Al other stakeholdess may submit the proof of claims in persen, by post ar by
glectronic means,
Submission of false or misleading proofs of claim shall attract penalties,
Mumbal, 1 Apell 2025 Vishram Narayan Panchpor
Liguidator of JFT TRADING (INDLA) PRIVATE LIMITED
[IBBI Regn. Mo, IBBI/IPA-002/IP-NOO262,/2047-18,/10782|
AFA Valid Up to 31 December 2025

Sellwin Traders Limited
CIN : L51909WB1980PLC033018
Reg. Off. : 126/B Old China Bazar Street, Kolkata-700 001, Phone: +91 33 22313974
E-mail: selltl_1980@yahoo.co.in, Website : www.sellwinindia.com
Corporate Office: 208 A2 24, Laram Centre, S V Road, Andheri (West) 400058,
Contact No. +91 9714787932
NOTICE OF POSTAL BALLOT

Notice is hereby given that the resolution as set out below is proposed to be
passed by the members of Sellwin Traders Limited (“the Company”) by means of
Postal Ballot, only by way of remote e-voting process (“e-voting”), pursuant to
Section 108 and Section 110 of the Companies Act, 2013 (“the Act”), Rules 20
and 22 of the Companies (Management and Administration) Rules, 2014 (“the
Rules”) and all other applicable provisions, if any, of the Act and the Rules made
thereunder read with General Circular Nos. 14/2020 dated April 08, 2020, General
Circular No. 17/2020 dated April 13, 2020 issued by the Ministry of Corporate
Affairs (MCA) followed by General Circular No. 20/2020 dated May 05, 2020,
General Circular No. 02/2021 dated January 13, 2021, General Circular No. 02/
2022 dated May 05, 2022, General Circular No. 10/2022 dated December 28,
2022 General Circular No. 09/2023 dated September 25, 2023 and Circular No.
09/2024 dated September 19, 2024 (collectively referred to as (‘MCA Circulars’),
Secretarial Standard on General Meetings (“SS-2”) issued by the Institute of
Company Secretaries of India, Regulation 44 of the Securities and Exchange
Board of India (Listing Obligations and Disclosure Requirements) Regulations,
2015 and any other applicable law, rules and regulations (including any statutory
modification(s) or re-enactment(s) thereof, for the time being in force), read with
the equity listing agreement executed with the stock exchange on which the equity
shares of the Company are listed, for seeking approval of the shareholders by
way of ordinary/special resolutions for matters as considered in the Resolutions
appended below through remote e-voting process.

MOTICE is hereby given to the public that our client Is intending to
purchase all that agricultural piece and parcel of land more particutarly
described in the Schedule hereunder written (“Land™).

All persons/entities including inter-alia any bank and/or financial institution
and/or authority having any direct or indirect claim, objection, demand,
share, right, interest and/or benefit in respect of or against the said Land or
any part/portion thereof, by way of sale, transfer, assignment, exchange,
right, title, interest. share, benefit, lease, sub-lease. tenancy, sub-tenancy.
license, lien, mortgage, charge, encumbrance, occupation, covenant,
trust, easement, gift, inheritance, bDequest, possession, development
rights, right of way, reservation, maintenance, family arrangement/
settlemant, agreemant, fis-pendens, decrea or order of any Court of Law,
[nterim Award, Award. joint venture, partnership or allotment or otherwise
howsoever and of whatsoever nature are hereby requested to give notice
thereaf in writing, along with documentary evidence, within fifteen (15}
days from the date of publication of this notice of hisfer/their share or
claimys, it any, with all suppoerting documents failing which the transaction
shall be completed without reference to such claim and the-claimy's, if any,
of such person‘entity shall be treated as waived and given up and not
binding on our chignt.

THE SCHEDULE HEREINABOVE REFERRED TO
(Description of the said Land)

ALL THAT agricultural piece and parcel of land, the details whereofl are
menfioned below, of Village Bhilavle, Taluka Khalapur, District Raigad,
inside the limits of District Collector:

Owner Gul Hizsa Area Assessed al
Number | Number
Heclare-Ares- | Rupees | Paise
Paoint
Nitin Pandurang
Mhatre 69 2 1.43.20 6 15

Description of Ordinary/Special Resolution

1. | Regularisation of Additional Director of Mr. Mukesh Laxman Sharma
(Din: 05242810) as an Independent Director of the Company

The area o be acquired is 0.21.00 Ares out of 0.43.20 Ares,

2. | Regularisation of Additional Director of Ms. Sonal Amol Loharikar
(Din: 07775421) as Non-Executive Director of the Company

The area to be acquired is 0.70.00 Ares out of 0.88.70 Ares.

Dated this 37" day of April 2025.
Advocates for the prospective Purchaser

HSA Advocates,

Construction House. 5th Floor,
Ballard Estate, Mumbal — 400001
T, +91 22 4340 0400

E: himani.singh&hsalegal.com

: . Owner Gul Hissa Area Assessed at
days from the date of publication of this notice of his/har/their share or Number | Number
claim/s, it any, with all supporting documents failing which the transaction
shall be complated without reference to such claim and the claim/s, it any, Heclare-Ares- | Rupees | Paise
of such personventity shall be treated as waived and given up and not Point
hinding on our client. Arjun Raghunath
THE SCHEDULE HEREINABOVE REFERRED TOD Thombre 38 1/B 0.22.30 1 15
Description of the said Land
HERERREON.o} e Salt L) Dated this 3 day of April 2025

ALL THAT agncuttural piece and parcel of land, the details whereof are Advacates for the orospective Purchase
mentionad below, of Village Bhilavle, Taluka Khalapur, District Raigad, s ittt kT o
inside the limits of District Collector: HSA Advocates

Owners Gut | Hissa Area Assessed al Construction House, 5th Floar,

Number | Number Baliard Estate, Mumbai — 400001
Hectare-Ares- | Rupees | Paise T, +91 22 4340 (400
Point E: himani singh@hsalegal.com

1.Laxman Chandar

Thombre 68 2ih 0.88.70 12 87
2.5hivaji Ghandar = —

Thombre ;

AQcddvertising in
TENDER PAGES
C "oontact
JI'TENNDRA FPATILL
NN ObIle No.:
QQ0O0O2900 12015
I.andline INo. :
67440215

In terms of the General Circulars, the said Notice has already been sent on
02.04.2025 through electronic mode to those members whose e-mail IDs are
registered with the Company/ Depositories as on Friday, 21st March, 2025, being
the cut-off date Voting rights shall be reckoned on the paid-up value of equity
shares registered in the name of shareholders as on the Cut-off Date.

Further shareholders, whose email ids are not registered, may temporarily get
their email id registered with the Company’s Registrar and Share Transfer Agent,
Niche Technologies Private Limited, by following the registration process as guided.
Post successful registration of the email, the shareholder would get a soft copy of
the notice and the procedure for e-voting along with the User ID and Password to
enable e-voting for this Postal Ballot. In case of any queries, shareholders may
write to selltl_1980@yahoo.co.in

The Postal Ballot Notice and instructions for e-voting may also be accessed on
the website of the company i.e.www.bseindia.comand at https://www.cdslindia.com

The Company is providing facility of voting through electronic mode (E-voting)
through CDSL e-voting Platform. The e—voting shall commence from Friday, 4th
April, 2025 (09.00 A.M.) till Saturday, 3rd May, 2025 (05:00 P.M). The e-voting
facility shall be disabled by CDSL thereafter. The voting rights of members shall
be in proportion to their shares of the paid up equity share capital of the Company
as on the cut-off date i.e. Friday, 21st Day of March, 2025.

Further the Board of Directors of the Company have appointed Mr. Ankur Dinesh
chandra Gandhi, Practicing Company Secretary, (Membership No. 48016),as
Scrutinizer for conducting the voting process through Postal Ballot (e-voting) in
accordance with the law and in a fair and transparent manner.

The Scrutinizer will submit his Report to the Chairman of the Company, upon
completion of scrutiny of Postal Ballot (e-voting) provided by CDSL in a fair and
transparent manner. The result of the Postal Ballot will be declared on or before
Monday, 5th May, 2025 and will be communicated to the BSE Limited and further
will be posted on the Company’s website https://www.sellwinindia.com/.

For any grievances connected with the electronic voting, you may refer to the

Frequently Asked Questions (FAQs) for Shareholders and the e-voting user manual

for Shareholders available at the download section of

helpdesk.evoting@cdslindia.comor 1800 22 55 33 or the undersigned at the contact

details mentioned above.

For Sellwin Tarders Limistgfi
Monil Navinchandra Vora

Place: Mumbai Director

Date: 1st April, 2025 DIN: 09627136

Dated this 3"" day of April 2025
Advocates far the prospective Purchaser

HSA Advocates,

Construction House, Sth Floor,
Ballard Estate. Mumbai - 400001
T: 491 22 4340 0400

E: himani.singh&hsalegal.com

€ SB| | STATE BANK OF INDIA

SARE Thare ; 11657, Stressed Assets Recovery Branch, 151 Floos, Plot Mo A-112, Circle Ricad Mo 22
‘Wagle kedusinial Ealale, Thane [Wast), 400504 E-mall: sbi 11597@ 0 oo in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Motice for Sale of Immovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with provigo ta Rule 8{6) of the Security Interest (Enforcerment) Rules, 2002,

Nolice & heraby given bo the peblic = general and in paricuiar o the Bomower(s).and
Guarantons) fhat the below described immovable property morlgagedicharged to the Secured
Creditor, the Physical Pessession of which has been faken by the Authonized Officer of State
Bank of India, the Secured Creditor, will be sold on * As & Where i2°, "As is What 5" and
Whatever ihere s bazs” on 17.04,2025.

SUPREME INFRASTRUCTURE INDIA LIMITED

CIN: L74999MH1983PLC029752

Supreme House, Pratap Gadh, Plot Na. 94/C, Opp. IIT, Powai, Mumbai City, Mumbai, Maharashtra, India, 400076.
Tel: +91 22 6128 9700 | Email id: cs@supremeinfra,com | Website: www.supremeinira.com

EXTRACT OF CONSOLIDATED UN-AUDITED FINANCIAL RESULT FOR THE QUARTER ENDED AND HALF-YEAR ENDED SEPTEMBER 30, 2024

(Amounts in Lakhs except EPS)

Standalone

Consolidated

1. Cargo Care Intermational, 1 7 2, Fliat Mo 211, Seclor Ma 1, Ghansoli,, City: Maw Mumbai,
Diesl: Thane, State: Maharashira, India, Pin: 400701

2. Cargo Gare international, A-401 Piot Mo, D-33 Everost Kivara Infotach Park-1, City: Nawvi
Wurnbal, Dest Thane, State: Maharashira, India, Fin: 400703,

3. Mr. Mchankumar Kartha (Partner & Guarantor), Atharva CHS, Plob Moo 14,
Rha,zector!d, City: Kopar ¥hairang, Disl; Thane, Stale: Maharashira, India, Pin; 200709,
Mo netin

4, Yatish Puthran {partner & Guaranfor}, B204, Geaenvila, Sanghavi Garden, Manpeda
Hoad, Sanghavl, Cily: Dambivil, Cesl: Thane Slate: Maharashing, India, Pin: < 29201,

& Mr. Radhakrishnan Mambiar (Partner & Guarantor), %4, 1stoross Pensianer, Black,
Rajendra Magara, Marasimha-Ragamohalla, Cay: Mysore, Dist: Mysora, State: Kamalaka,
Imefiaa, P SO0

& Rajesh Puthran (Guarantor), CO1, Gresn Ville Budding. Sanghavl Garden, Manpada
Road, Sagaaon, City: Dombiveli East, Kalven, Dist; Thane, Slate; Meharashire

7. Mrs. Supriya Puthran (Guarantor), 204, Green \Vilie, Sanghavi Ganden, Manpada Road,
Sanghavi, City: Dambivli, sl Thane, State: Maharashira, Pin 421201,

B, Mrs. Rajalakshmi Kartha [Guarantor], Atharva CHE, Plol Mo, 14, B3, Saclor 18, City!
Kopar Kharane, DistThane, State: Maharashira, India, Pin: 400709

9. Mrs. Nitu Puthran [Guaranter), COT. Grean Ville Buliding. Sanghavi Ganden, Manpada
Road, Sagaan, City: Dombevali East, Kalyan, Dist: Thane, Staté; Maharashira

Dutstanding Dues for Recovery of which Property/ies is/are Being Sold

Rs, &53,67,329- (Rs, Eight Crores Minety Three Lakhs Sixty Seven Thousand Three
Hundred Twenty Nine Oniy) a5 on 18.01.2020 wilh further interest, incidental expenses,
costs, charges tobeincurred as perdemand notics dated- 18.01.2020,

Property Ma.1: Flat Mo, G001, C wing Ground Floor, adm. 725 5q. fL build dp ansa
GREEN VILLE |, Sdnghvi Garden Mangada Road, Nandivli, Dombavll East, Survey Mo 65
Hisza Mo 9 part) 10{part) Sy No.68 , Hissa No. 2 part 3 pan 4 part and sunvey =69, Hissa
No. 4 part of Mouje Mandivi Tatuka-Kalyan Dest-Thane (Owner-Ragesh D Pudhran and Mitu
Rajesh Puthran).

Reserve Price-Rs. 44,00,000/- . EMD-Rs, 4,40, 000/-

Possession Status : - [Physical)

Property Mo.2; Flat Mo, 204 B wing 2nd Floor, adm, 520 5q. 8, beld wp area (48,32 50, mirs. )
7 the buildng known a5 SANGHY| GARDEN Graen Vile, A B C O Wing CHSL slualed in

Year Ended On
I1-Mar-24
Audited

5,561.02
1,23,774.42
(1,17,502.94)
(1,17, 502.94)
2.569.84
(457.07)
{457.07)

Quarter Ended on
30-Jun-24
Unudited
267173
37, 766.43
(35,084, 70)
(35,094,710
2,569.84
(136.56)
(136.56)

Hall Year Ended

30-Sep-24 | 30-Sep-23

Unudited Unudited
3.775.48 2.203.78
7305518 | 57,759.97
(69,167.07) | (55,556.14)
(69.167.07) | (55.556.14)
2 560.84 | 2,569 .84
(26:0.15) (216.19)
(268.15) (216.19)

Year Ended
3-Mar-24
Audited

504305
1,23,693.55
{1.17.440,04)
(1,17.440.04)
2.569.84
(456.98)
(456.9)

Quarter Ended on
30-Jun-24
Unudited
267173
a7, 76381
{35,097.08)
{35,097.08)
2.569.84
{136.57)
(136.57)

Hall Year Ended

30-Sep-24 | 30-Sep-23

Unudited Unudited
3.775.48 2 567 .25
7305993 | 6263617
(69,171.82) | (60,068.92)
(69.171.82) | (B0,068.92)
2.569.84 2.568.84
(269, 16) {233.72)
(769.16) {233.72)

Handivil Taluka Kalyan Dist. Thane. {Owner-Yatish B Puthranand Supriva Yatish Puthean).
Reserve Price- Rs, 31,00,000/- . EMD-Rs. 3,10,000/-

Possession Status | - [Physical)

Froperty No. 3: Row House No. BH-3, Ground Floor, Atharva CHSL situated at Plot No: 14
Sec-18, Koparkhairane Mavi Mumbai Teheka and Dist-Thene adm. 527 3q. . carpet ares
plus 441 sn, ft. open space. [Ohwner- Mchankumar Krishna Kartha & Rajalakshmi
Gopalkrishnan Pillai).

Reserve Price- Rs. 97,00,000/-. EMD-Rs. 9,70,000/-

Possession Status | - [Physical)

Property Mo.1; EMD Rs. 4,40, 000/
Property Ma. 2: EMD Rs. 310,000/
Proparty Mo, 3: EMD Rs. 9,70,000/-
Bid Incrament Amount = Rs. 50,0000- [Rupeos Fitty Thousand Only)

Date and tima for submission of request letter of participation / KYC Documents! Proof
of EMD efc, = on or before 16042025, upto 5.00 p.m.

Date & Time of inspection of the properties; 11.04, 2025 from 3.00 P.A. {0 4.00 P.M.
[Contact = Shri Chandrakumar D Kamble, Authgrised Officer, Mob Mo, TB75551566 &
Shri Amit Sathe - Mob. No. 2B69576308)

EMDin ba fransfemed Mdeposited by bidder in his fheriheir own wallat provided by Ms. MSTC Ltd,
Cn https:fiwew.msicecommerce, com/auctionhomelibapifindex.jsp by means of NEFT
Terms and condifons of the a-sucliost re as undes
The auction wil be conducled through Bank's approved senvice Mis. MSTC Ltd. at thair web
portal https:Vbaanknet.com
The intending bidders shaukf make their own indegendent inquines reganding encumbrances,
tithe o property put on suction and ciaim s/ rights affecting ihe property prior o submitting iheirbid,
In this regard, e-suclion adverisement does not constitute and will not be desmed o constibute
gny commitment or any representation of the Bank
The successhd purchasers | biddars are required fo depost remaining amaunt efher through NEFT
in the Accounl Mo 31049575155, SARB Thane Paymenl Accound [Unil Mame), IFSC Coda:
SBINODS1TOT or by way of demand deaft deanwn in fanvour of State Bank of India Afe unil name),
SARB THANE, 11697 Mame of the Branch) drawnion any Nationalized or Schetuled Bank
For-SUFREME-IRFRASTRUCTORE DI UNITED Fordetail tzrms and conditions of the sale please refer to the link provided i State Bank Of India
sd/- Jhe Secured Craditors Websile 1, https;baankmnet.com | 2, http:www.shi.co.in

Vikram Bhavanishankar Sharma

Parlculars 30-5ep-24

Unudited
1,103.75
35,288.75
(34,072.37)
(34.072.37)
2,5609.84
(132 50)
(132.59)

J0-Sep-23
Unudited
1,958.71
7% B14.09
(28.255.38)
(28,255.38)
2,560.04
(109.95)
{102.95)

30-Sep-24

Unudited
1,103.75
35.291.12
34.074.74)
34.074.74)
2.569.84
{132.59)
{132.59)

30-5ep-23
Unudited
1,728.80
32 539,52
(30,910.72)
(30,910.72)
2.569.84
{120.78)
{120.78}

Total Income from Operations

Total Expensas
Net Profit! (Loss) for the period before Tax
Met Profil/[Loss) for the penod atter Tax
Pald-up Equity Share Capital | FY 10/- each)
Basic
Diluted:
Naotes.-

The above Audited Financial Results have baen reviewed by the Audit Committee thereafter approved and record by Board of Directors at their meeting held on 31.03.2025.

A3 required under clause 33 of SEBI (Listing Obfigation and Disclosure Reguirements) Regulations, 2015, the Statutory Auditors of the Company have carried out limited review of the above Financial Results for the period ended
30.09.2024,

The Company has adopted Indian Accounting Standard (Ind AS) lor the financial year 23-24 and above results have been prepared in accordance with Ind AS as prescribed under section 133 of the Companies Act, 2013 and read
with relevant rule made thereunder.

The Figures for the cormesponding previous peniods has been regrouped’ reclassified wherever necessary, to maka them comparable.
The Gompany operates in two segment during the quarter namely, financing activities and Investment and Trading in securities. A separate reportable operating segments s prepared as per IND A5 108 - Operating Segments,

The figures of preceding guarter ended September 30, 2024 and quater ended September 30, 2023 are the balancing figures between the unaudited figures in respect of the Hali-Year ended September 30, 2024 and September 30,
2023 respectively and the unaudited figures for the quarter ended June 30, 2024 and June 30, 2023 respectively, which were subject to limited review.

The full formiat is also available on the website of the company [.e www. supremeinfra.com and BSE's Website Le. hitps:{/www bseindia.com,

Sl

Date: 02-04-2024 Managing Director M. Chandrakumar D. Kambia
Date : 02.04.2025 .

Place: Mumbai DIN: 01249804 Placé Thare oot o

financialexp.epaptin




